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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

OA.78/96

Between

H. Appala Swamy-

©and

1. Union of India, rep.by
The Director General

Te lecommunications

New Delhi

2. General Manager
Te lecommunications
Visakhapatnam 530003

3.Telecom District Engr.

Srikakulam
Counsel for the applicant
Counsel for the respondents

Coram

Hon, Mr. R. Rangarajan, Member (Admn.)

Hon, Mr. B.S. Jai Parameshwar, Member(judl.)

T

dt.5-5-1998

-

a

Applicant

Respondents

3,V. Lakshmana Rao
Advocate

- K. Ramulg

QGSC
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OA.78/96 dt.5-5-98

Order

Orad order (per Hon. Mr. B.S. Jai Parameshwar,'Member(J)

Heard Sri Yogender Singh for Sri J.V. Lakshmana Rao
for the appiicant and Msi Shyama for Sri K. Ramulu for the
respondents. |
1. The applicant was originally appo;n;ed as Telephone
.Operator with effect from 10-10-1979. He 'was confirmed in the

cadre with effect from 1-3-1987. It is his grievance that earliqr
f

to 1-3-1987 many of ﬁis juniors in.the-post were ﬁ%niirmed.
Hence, he has filed this OA for the following reliefs s

i) To call for relevant records and DPC Minutes of 17-12-84
31,9.85; 17.12.86 and direct the respondents to revise his date
of confirmation from 1-3-1987 to 1-3-1983 when his juniors were
confirmed:

11) To direct the respondents to revise the seniority of the f
applicant in the Divisjonal Gradation lists based on the date of
his regular appointment viz.10-10-1979, irrespective of the
date of his confirmation, with all consequential service aﬁd
monetary benefits.

2. puring the course of héaring the learned counsel for the
applicant sought permission to withdraw this OA on the grourd '

. Wi- - -
“that the applicant shﬁ}l approach the Departmental.authorit?ifor

iv

redressal of his grievance. Hence, permission is granted and th
-

applicant may approach the Departmental authdritf’for redressal

of grievance.

3. The OA 1is disposed of as above. _
ﬂ)g pS— |
(B.S. Jai Paramigﬂ;;;;ﬂﬂﬂﬂg (R. Rangarajan) |

Me’ber(Judl ) Member(Admn )
— SIS

Dated : May 5, 98 ﬁ% q ,
Dictated in Open Court a5l -
. ' .
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Cﬁpy to:
15 The Director General, Telacommunlcatlon,

New Delhl.

2y General Managgr, Telacommunlcatlﬂﬂ:
Ulsakhapatnam. -

3% Telacom District Enginear, Srikakulam

45 One copy ‘to fr.d. U ‘Lakshmara’' Rao, Aduocate CAT, Hyderabad=

1

By One copy to M, K, Ramulu Add1, CBSC CAT Hydarabad.
6+ One copy to D.R(A),CA,Hyderabad, ‘ v

74 One copy to Hagjp,n(3),cAT,Hyderabad§

B. One duplicats copy®
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERA 8AC BENCH HYDERABAD

THE HOR'3LE SHRI R.RANGARAJAN ¢ M{A)

1

AND

THE HON'BLE SHRI B,5.341 FARAMESHWAR
: g mo(2)
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ALLOQUED .
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OISMISSED
DISMISEED AS UITHDRAUN
DISMISYED FOR OEFAULT
ORDEREDYREJECTED .|
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